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SECURITIES AND EXCHANGE BOARD OF INDIA
CORRIGENDUM
Mumbali, the 16th March, 2026

F. No. SEBI/LAD-NRO/GN/2026/298.—In the notification of the Securities and Exchange Board of India

F. No. SEBI/LAD-NRO/GN/2025/233 dated March 3, 2025 published in the Gazette of India, Extraordinary, Part III,

Section 4, in regulation (XCIII), the words and symbols “Schedule X shall be substituted with the following schedule,

namely,-” shall be read as “In Schedule X, the schedule heading and Part A, Part B and Part C thereof shall be
substituted with the following, namely,-".

BABITHA RAYUDU, Executive Director

[ADVT.-III/4/Exty./759/2025-26]
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